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IN THE CENI'RAL E‘-.DMINISTRATIVE TRIBUNAT, HYDERABAD BRENCH A7 HYDERABAD -

o.a.x0. 55\ so3

K Date of Orders 6/7-93

Between$ '
Y

" 1. Divisional RailwaynMadager, (ts)

Soutn Central Railway, Secunderabad,

9. Permonent “ay Incmcctor (Zon) _
S.C.Rly, Secunderabad. C ‘ :
3, Chiefi Signal Inspector,
Signal & Telecommunication Department,;_
5.C.Rly, -Secunderabad.

.e Applicants.
and S - E 5 .

2

2. Presiding Officer, Lapbour Court,
Narayanaguda, A.B,Hyderabad, = i

ee Respondents.

Fer the hpplicantsl Mr.N.:liDevraj, gC for Rlys.

For the Respondentss .e

CORAM$ I _ L

AND
THE HONTBLE MR.P.T.TIRUVENGADAM ¢ MEMBE! . ( ADMIT)

The Tribunal made'the following Orders:—
Admit; The operation of the order dated 11~3-22
in C.M.P-No.' \ &Y /QELES suspended until fﬁrtﬁer orders.
| Issue‘notice to the kespondents.

rPaost the casé on76‘9.93.

™

‘ < 5;2{? :;%:i

1. The Divisional Railway lManager (B.G) S.C.Rly, Secunderabad.
2. The Permanent %Way Inspector (Con) S.C.Rly. Secunderabad.
3. The Chief Signal Inspector, Signal & Tel econmunication : .
Department, S.C.EKly, Secundcerabad. \
4. The Presiding Officer, Labour Court,. Narayanaguda, Iy derabad. : A
5. One copy to Mr.N.R.Devraj, SC for Rlys. CATl.lyd. _ i
6., One copy to Mr. . _ IR
7. One spare COpY. ‘ . '
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c : : N
TYPED BY _ COMPARED BY
CHECKED BY .ZFPROVED BY

IN ThHi CLNTRAL ADMINISTBATIVE TRIBUNAL
HYDEREBAD BENCH AT HYDERABAD

el |

THE HON'BLE MRE,BUSTICE V. .NEELADRI RAO
VICE CHEIRMAN

T

AND

THE HON'BLE My.2A.B.GORTY ; MEMBEK(AD)

&D 1

THE HON'BLE MR.T.CHANDRASEKMAR REDLY
v MEMBELR(J)
AND >

THE HON'BLE-MR.PJT.TIRUVENGADAM sM{A).
Dated : E) - 7—1993

* ORDER/JYIGCNMERTT

M.A. /Tuf.,’ C.2. No,
B ALt ) ==
0. 2.No, ggleB

T. A.NO.. (w -Pq )

. Admitted and Interim directions
ilssued
e
Allowed

—— 4

osed of with directions

issed

Re% cted/ Ordered

. No order as to costs.
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